. DELHI STATE LEGAL SERVICES AUTHORITY .
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Ph. :23384781, Fax : 23387267 Email : estabwing-dslsa@nic.in
www.dslsa.org 24x7 Toll.free Helpline Number: 1516

Last date of submission of application: 08;01.2019

‘ ‘Advertisement

Delhi State Legal Semces Authorlty mv1tes apphcatxon from eligible Tndian
. Nationals for selection/appointment on the post of one_Chairperson, Permanent
Lok Adalat-IIT (PUS) to be established under Section 22B, Legal Services
Authorities Act 1987 ior a perlod of 02 years as per the following terms &

L condmons - NS

Terms & Conditions:

The eligibility criteria under E)ecﬂon 22B (2).(@) of the Legal Services Authoritics
: A(,t 1987 as follows:-

'1. A person who 1s, or has been,. éi'DisﬁrictJudge or Additional District Judge o
~ has held Judicial Office higher in rank than that of a District Judge shall be
enttedtobea, Chalrman of tha Pelmanem Lok Adalat. -

. |

2 The 1mitial appomtment for Chalrperson shall be for 2 years only, which shall
be extendable at the dlscrenon of the Hon’ble Executive Chairman of the
Delhi State Legal Services Authonty fora further maximum period of 3 years.
Thus the total period of office shall not exceed 5 years or the attainment of
the age of 65 for HJS Ofﬁcers,.and 67 years for retired High Court Judges,,
whichever is earlier and they shall not be eligible for re-appointment.

g 3. The selection may be made orifthe basis of general reputation. The applicants
in consideration zone shall 'be ‘called for interview before a Committee to be
consututed by the Hon’ble Execut]ve Chairman of the Delhi State Legal
Servxces Authonty

(Constltutea YUnder the 'Legal Serwces Authorities Act, 1987, an Act of Parliament) ; \\k\
* Undér the Administrative Control of High Court of Delhi AN
Central Office, Patiala House Courts Complex, New Delhi - 110001 %
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9.

(PUS) including the 1jesig11ation-:and removal shall be governed by the terms
and conditions outlined in Permanent Lok ‘Adalat (Other Terms and

‘Conditions of Appointment of Chairpersons and other Persons) Rules, 2003

read with - Permanent Lok :Adalat (Other Terms and Conditions of
Appointment  of Chairpersdrfif& and other Persons) Rules, 2008 and
Permanent Lok Adalat (Other. :Terms and Conditions of Appointment of
Chairpersons and other Persons) Rules, 2016 as amended vide notification T.

“No. A-60011/10/2012-Admn. III (LAYLAP JUS) dated 22nd June, 2016 of -

Minsuy of Law and Justice, Govemment of India and other relevant rules
dpplltdble to the Government 'Servants in-force.

The Chairperson before appomtment shall have to take an undertakmg that
he does and wall not have any: such financial or other interest. as is Ilkely to
alfect prejudicially his funwons as such Chzurperson

If any, Chairperson, PLA (PUS) fails to join.within the QUpulated period, the
How'ble Executive Chairman,’ QDSLSA shall be competent to appoint any
other person from the available waiting list of Chairpersons.

The applicant selected for the post of Chairperson shall submit the statement
of property in detal before ta.kxng over charge within 10 days of publication of . .
the final beIGLUOD list, fdlhng Whl(.h the appointment shall be deemed
cancelled.. ~ ‘

Eligible applicant shall submi"f.:':their application 1 the prescribed format

-(Annuxure-Al) complete in‘all. respect and sent it on emaﬂ address st;—xbwmg—

dslsa@nic.in from their cmaal IDs latest by.03.01. 2019

Applications. which are mcomplete or recexved after the last date of

/?MII

(SANJEEV JAIN)
MEMBER SECRETARY

| subrmssmn of dpphcaUOn shall not be entertamed
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Apphcatlon (Proforma) for the post of Chamaerson

‘Permanent Lok Adalat
(Estab ished under section, 22-B! of the Legal Services Authorities Act, 1987)
, " {Tobe ﬁlled persona ly by the applxcant)

Name : P T R R T L T TR o

Capital Letters ' ‘
(Cap ) Self attested

Father’s Name/Husband’s Name ............ e ; photograph

............................................................................

.............................................................................

'Date of Blrth (dd/mm/yy)....... ..... P '

Date of Retirement from'Service: &.,.....ocoveeiiioniiiniineinens .

Post held at the time of retirement: ........c..oovsrevrvrenriiiennns

D]SClpllnary acnonfcnmmal caseQ 1f any,
Taken during servxccfpresently pendmg, provide. detalks on :
Affdawt....'._ ...................... e et i

Experience if any of having woﬁ"c_ed in‘'any Legal Services Institution:.

D R R R R R R R S R R R R TR A

10. Educatronal Quahﬁcanon et s

] I Any other special quahﬁcanon/achxevement et ST

D R I R R R R R O R LR R R R T R R P PPy

-



13. Details of PrOPerty:.......c..veeeivieeerieeseseeeaeseeaesnsraeeeeannens

(To be submitted by the candidates, FmalIy-:}s;éieqte;l‘bqforé‘thgjojqing)
15.-Contact NO. ©....eevvnnnen.. e JUTTPTOUUSTRRRE YRR
16. Email ID: ........ BT s e eerie e
Date :
Place: . . R : Signature of applicant

Note: Application are advised to exéfrg}ise due diligence in filling the applications as the
DSLSA reserves the right to acceptany additional/amendéd/revised application.




